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14 0A No, 221/93 . Date of order : 15. 12, 93
Mahash Singh &\Drs .;; f- _ Appllcant.
Versua_.' |
Union of India & Drs.. SN _~Réspundants;

2. OA No. 511/93

BabUddin & Others ... . : Applicénfs._1
‘versus
 Union of India & Ors.. " Respondents.

"mr. J.K. Kauahik,iﬁounsel for'the applicants.

Mr. Manish Bhandari, .Counsel for the respondents.

'CORAM:

Hon' ble Nr. Justxce D.L. Mehta, Vice Chaxrman.

Hon® bls mr. B. B. NahaJan, Adm. member.
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PER HON'BLE MR,JUSTICE D.L. MEHTA:

Haard the lsarned counsel for tha partias.
Admittedly the post -of Khalasi is to be filled by 100%

promotxon asg mentioned in enclosure to Annexura A/1-

'dated 23.4.91, This fact has not baen denied by the

:espendents,

- 2e | The respondents’ cantantxon is that vide

Clrcular dated 14, S.89 Annaxura rR/1, 1TI qualificatxon

has bsen preacrlbed for the recruitment on the post of
Khalasx in track machxne organisation. Ue have perused
this czrcular and undar this cxrcular, the qualzfxcat-

ion can only be applied to the vacancies Uhlch wers in
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existence on 14.9.89 as a one: time exception.

This circular cannot be enforced for vacancies

arising after 1989. Mr. Bhandari‘submittad that

the clrcular has been applxad in Kota Division

4for tha f1rst time in 1993, = The sscond contention

of tha.respondents is that the applicants are not

eligible Por promotion as they belong to Kota

- Division and not to T.T. Organisation, ,

de '_ : We have hsard Mr§ Bhandari in dataii

‘and we agree with Mr, Bhandari to this extsnt that

the circular dated 14.9,89 applied only in relation
to the vacancies which were in existence in the

year 1989. But we canhot'say that this circular

‘should be applied in 1993 to the vacancies which

océure¢ after September, 1989,

4 This circular uas'only as one time

“exception and the gqualification prescribed therein

cannot be applied to vacancies occuring in the sub-

| éeduent_period. No dirsct racruitment'shall, there-

fore, bes mads by the rsspondents in vidlation'of.tha
provisions as provided in the rules. As far as ths
aﬁplicants' case is concerned, we uill_nat like to

maks any obssrvation Qhathar the applicants ares

- eligible or not and whethsr thera are other pesrsons

who ars eligibls or not, All thase points shauld'be'

considered by the.respondents without applying tha

,.QUalifications praescribsd in Annexurs R/1 to the

‘vacancigs which occured after 1989. Both tha OAs

ars disposed of accordingly. -No order as to costs.
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